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2.

3.

ORDER

Learned counsel for the parties are present. Learned counsel for the respondent No. 3 has

stated that he has not received the copy of the reply filed by the learned counsel for the respondent

No.2. Learned counsel for the respondent No. 2 shall provide the copy of the reply to the learned

counsel for the parties within 3 days time and file proof. Learned counsel for the respondent No. 3 shall

file his reply within a period of 2 weeks' where after no further opportunity shall be provided.

Rejoinder, if any, shall be filed within a week's time thereafter.

List on 25.10.2016
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(M#araj Itrishatt Hanjura)

Member (ludicial)


